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(ii) (a) Annual Report and Ac-
counts of the Central Research
Institute for Yoga and Vishwayatan
Yogashram, New Delhi, for the

- period from 24th May, 1977 to 17th
February, 1980 and the Audit Report
on the Accounts.

(b) Statement giving reasons for
the delay in laying the paper men-
tioned at (a) above.

[Placed in Library. See Nao. LT-
4298,82 for (a) and (b)].

(a) and (b)).

-

RE. VARIOUS NOTICES TG RAISE
MATTERS IN THE HOUSE

MR, DEPUTY CHAIRMAN: Calling
Attention. Shri Kalyan Roy.

SHRI RAMAKRISHNA HEGDE
(Karnataka): Sir, before you take
up the Calling Attennon

SHRI SADASHIV BAGAITKAR
(Maharashtra): Sir, before that I
have a submission to make. (Inter-
ruptions)

MR, DEPUTY CHAIRMAN: What
is the matter? Now the Chairman
has already said...(Interruptions)

SHRI SADASHIV BAGAITKAR:
No, it has nothing to do with the
privilege,

s, ¥ fadaT 2g & 5 o
St #& arfese & f@r gwe e
g fa7 3@ g & oo aer Wl
g Hamgm g 5o welt S oWy
FfgY fF ag a9m 33 1 @t goe
 feafe & wwdm awfs g 959
&, ﬁrmﬁ FEIT WO sﬂ E{cH
21

gaxt wqrT ag ¥ (& gfvarm w51
ATRAT, A3 JeATy HImT F ®T F
ATE I & fadl §oag . ggr.‘é

Matters in the House 15¢

ot Bt aF 3% (90, UERE [
% ar W 77 FE gAT & 1 A
sasr qu HO . (3=aum)

») TRwAT fag (I W) 2
¥ 9rEE wTE mET gF Hif9T )
... (wsam) ag@ag & f& MW
@t ot Afew faar & gharm #
AR ¥ fag 0% S IT. L.
(smzem)

sl Snawafe @ 9 a7 I Y
fagr &4

st vwET g ag wiee g
g §.... (3ayna)

&} grrsfa - 9 SR AR
F 0w fasdw qmwed w39 X
qUO W FT qF § ... (wAEW)
¥ segiv a1 g & aifew @ Rar
g & 1 wER o oz iR
(eaaam) .

st Tregee € : oamr Prwww
FE ¥ FUT BAIT L . . (5AEWIA)

it gFdT v oA (fagie)
a1, . . . (31349R)

SHRI RAMAKRISHNA HEGDE
You don’'t allow Members to rais
any matter.

MR. DEPUTY CHAIRMAN
Throughout the day matters are bein
raised. How can you say that. S
many matters are being raised.

SHRI RAMAKRISHNA HEGDE

Haryana is pending. The oil scanda
is pending.

MR. DEPUTY CHAIRMAN: Tha
is all right.

SHRI RAMAKRISHNA HEGDE
What is all right? So many thing
are pending. What can we do?
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SHRI PILOO MODY (Gujarat):
Qil scandal is pending. We should
discuss it. It is as simple as that.

MR, DEPUTY CHAIRMAN: The
Chairman just now told you what he
is doing.

SERI PILOO MODY: The Chair-
man has told us nothing. And you
were so anxious to occupy the Chair. ..

MR. DEPUTY CHAIRMAN: No,
no, 1 was not anxious.

SHRI PILOO MODY: ...that you
waited for hours on end for him to
vacate the Chair. Where do we get
the reply from?
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MR. DEPUTY CHAIRMAN: Shri
Kalyan Roy.

SHRI RAMAKRISHNA HEGDE:
Just allow me a minute. We have
raised, since the beginning of this
Session, several matters in this House
which are of greatest importance, but
you have not allowed discussion on
any of those issues that we have
raised.

MR. DEPUTY CHAIRMAN: Under
what rule you want a discussion.
please?

SHRI RAMAKRISHNA HEGDR:
I tell you...

SHRI PILOO MODY: TUnder Cal-
ling Attention, privilege and all these
things.

SHRI RAMAKRISHNA HEGDE:
...1f this is the attitude of the Chair,
to throttle the discussion...

MR. DEPUTY CHAIRMAN: I am
sorry you are charging the Chair.
Please do not record Mr. Hegde.

SHRI RAMAKRISHNA HEGDE: **

MR, DEPUTY CHAIRMAN: Yes,
you can do that. I will welcome that.
You start violence or whatever you
want to do.

SHRI RAMAKRISHNA HEGDE: **

MR. DEPUTY CHAIRMANMN: You do
whatever you want to do. But, I am
very very sorry. Once in a while Mr.
Hegde appears in the House and
charges that we are not discussing.

**Not recorded.
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[The Deputy Chairman]
For the whole day wt are dis-

cussing Calling-Attention. .. (Inter-
ruplions) ..,

SHRI RAMAKRISHNA HEGDE: **

MR. DEPUTY CHAIRMAN: Please
take your seat.

SHR]I RAMAKRISHNA HEGDE: **

MR. DEPUTY CHAIRMAN If this
is the threat of Mr, IHegde, I think...
(Interruptionsy

SHRI SYED SIBTE RAZI (Uttar
Pradesh): It is shameful that the
Onpuposition should he walking tawards
the Chair and to say that they will
not allow the House to run properly.
It is' very shameful. If this threat has
to be taken seriously, that they do not
want that the House should be run
properly from tomorrow...

(Interruptions)

MR. DEPUTY CHAIRMAN: Mr.
Kalyan Roy, please read your notice.

SHRI HUKMDEO NARAYAN
YADAV: Point of order . (Interrup-
tions) T S S S

SHRI SYED SIBTE RAZI: They

are wasting the time of the House.
They should not he permitted like this
on points of order. There are many
important things to be done.
(Interruptions)

SHRI SHIVA CHANDRA JHA
(Bihar): Point of order... (Interrup-
tions)...

MR. DEPUTY CHAIRMAN: What

is the point of order? Wasting ten
minutes. .. (Interruptions) .. . Yes, Mr.
Kalyan Roy.

_ (Interruptions)

SHRI PILOO MODY: He cannot cal}
the attention of the Minister unless
you restore silence, Sir. ... (Interrup-
tions) ...Mr., Deputy Chairman, Sir, I
am being accused of not restoring
silence in this House. So, I want to
know who is responsible for restoring
their silence. The Prime Minister is
not here, your Leader is not here, the

*#*Not recorded.
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Minister of Farliamentary Affairs is
sitting quietly and you go on saying
whatever you like. Then, why should

not he? Is he a lesser Member than
you are?
(Interruptions)

SHRI HANSRAJ BHARDWAJ
(Madhya Pradesh): Nobody will
iolerate intimidation and pressure
tactics.

—

CALLING ATTENTION TO A
MATTER O¥ URGENT PUBLIC
IMPORTANCE

Accident in TOPPA colliery on the
16th July 1982

TF

SHRI KALYON ROY (West Ben-

gal): Sir, 1 call the atlention of the
Minister of Energy to the accident in
the Torpa Colliery of Hazaribagh
District of Bihar wunder the Central
Coal-fields Limited on the 16th July,
1982, resulting in the death of sixteen
workers and injuries to several others
and the action taken by Government
in this regard.

THE MINISTER OF ENERGY
(SHRI A, B. A, GHANI KHAN CHAU-
DHURI): 8ir, it i with profound
regret that I have to inform the House
about the unfortunate accident which
occurred in Topa Underground Colliery
of Central Coalfields Limited in
Hazaribagh District on 16th July,
1982 at about 245 PM. -, - - -

It has been reported that the acci-
dent was caused as a result of fall of
roof of shale measuring in thickness
from 6” to 12” in a depillaring area
where about 50 workers were engaged.
Thirty of them were able to escape
to safety. Of the remaining 20, 16
were killed and four were injured.

Senior Officers of the Company,
DGMS and the State Government
visited the site and rescue and relief
operations were undertaken with ex-
pedition. It has been ensured that the
best possible treatment is given to the
jnjured workers. Arrangements have



